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Concern over widespread trafficking of humans in the country,

especially in Chhattisgarh and West Bengal

SHRIMATI MOHSINA KIDWAI (Chhattisgarh): Mr. Deputy Chairman, Sir, | want to draw your

gttertion and the attention of the House towards human trafficking.

Sir, with your permigsion, | want to raise an important issue relating to Chhattisgarh. Around
3,000 girls in Chhattisgarh have gone missing due ta illegal trafficking. According to palice sources,
5,000 persons were registered migsing, out of which 3,000 are girls. It has been revealed that
placement agencies are behind this racket as they lure women with good job prospects, but, after
some days, these women go missing. The women work as domestic servants and are, coften,

subjected to physica and mental torture.

India has encugh laws to check human trafficking but these laws are not being implemented
seriously. Human trafficking has become an organised crime and traffickers are warking without fear

of the law. “The 2009 Trafficking in Persong’ report, released by the 1.5, — Sir, | gquote-said:

“Indlia iz a source, destination and transit country for men, wamen and children trafficked for the

purposes of forced labour and commercial sexual exploitation.”
Human trafficking ig the world’s third largest arganised crime after narcotics and arms trafficking.

Our main focus should be to prevent child trafficking and fo know the root cause of thig, and we
should see that development schemes for poar and backward classes are safely implemented. |
solicit support of the House and Government to make all endeavours to prevent this merace by

positive intervention and also to amend laws wherever necessary .
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Demand to amend the Coastal Regulation Zone Notification, 1991 to
save demolition of houses of fishermen

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, on account of the Coastal Regulation Zone
Natification, 1991, about 8,000 houses on the sea coast of Goa are facing demdlition. Sir, the Coastal
Regulation Zone Naotification, 1921 came inta force with effect from 12th February, 1991, The Panraj
Bench of Bombay High Court has given certain directions to the Revenue authorities for supervising
105 kms. of Goa coastline and has directed them to demolish canstructions, built pricr to 1991 and in

the past 1991 period, in vidation of CRZ regulations and plans.

On 26th Beptembier, 2007, the Panaji Bench has issued directions to Panchayates and municipal
bodies in Goa to identifty all such structures existing as on 19971 and take action againgt all ather

structurers/extensions carried out without permission in accordance with the law.

There are about 4,553 structures which have come Up post 1991 on Goa coast, within 200 to 500
mtrs., and 2,272 structures, within 100 mtrs.

Sir, mast of these houses are occupied by fisher folk communities. Members of fisher folk
communities keep their fishing implements, mator and motor equipments, fishing implements, fishing
nets etc., in these houses.

Taking the circumstances into consideration, & way has to be found out to save these structures

which may be conzidered as violative of CRZ regulations.

The only remedy to do thig is to carry a Goa specific amendment to the CRZ 1II(i}) to protect
constructions as existing up to 1.1.2007 within the ‘No Development Zone', /.e. from o to 200, and,
then, to permit the exigting limit of constructions from twa times the number to four imes the number
of dwelling unite under CRZ i)

People of Goa are strongly agitated over the igsue as the axe is likely to fall on about 8,000

houges on the coastal belt of Goa. Any law which doss not recognize human sentiments s no law.

lll-treatment meted out to students from other States during

an sxamination of Railway Recruitment Board in Mysore
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